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(By Hon.Mr .Justice U .C.3rivastava, V.L.)

The applicant was a Sub-Foestmaster in the scale
nf Rs ,425-640/- and after. departmental inquiry he was
reduced to lower post of Peostman grade Rs ,210-270(pre-
revised), although in bctween the post of a L .3 .G.«clerk
and a pnétman there are four different cadres which are
Uu. L, Postal Assistant, L .D.C. and Overseer Postman. The
applicant was served a Memo of charges om 13.11.86, and
he submitted his defence tqﬁt. As a result of inquiry
the above mentioned punishment was awarded. The applicant
filed an appeal againd the same, but after waiting for

much more than 6 momths no reply was given to the

applicant o filedthis application. In the meantime

3 the applicant's appeal has been allowed by the Appellate

A Authority on the ground that the officer who awarded the
penalty was not competant to impose major penalty, and

the penalty is thus set aside. In view of the fact that

the applicant has got the desired relief from the

3?$'  - Appellate Authority this application has become

infructuaus ;. Learned counsel for the applicant conter

that the cost may be ayarded to the applicant. In view -Eﬁ

s been allowed and in case departmental &uﬁhﬂritﬁ.ljf’ é
:‘1 _‘ a By fﬂ@“‘ action then it will be open for the a '






